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IN THE MATTER OF:

Hemant Kumar ... Applicant
Vs.

The State of Bihar & Others ...

Respondents

AFFIDAVIT ON BEHALF OF STATE RESPONDENT NO. 2:
(The District Magistrate, Bhagalpur)

I, Sudhir Kumar, Son of Harihar Prasad aged about 50 Years, by
faith — Hindu, holding the post of Senior deputy collector at District
development section, Bhagalpur do hereby solemnly affirm and state

/as follows:-

4 \l 1. T have been authorised on the behalf of the State Respondent No.
/) 2. 1 am competent and have been duly/authorized by respondent
| No. 2 to make and affirm this affidavit on behalf of respondent No.
2. I am fully acquainted with the facts and circumstances of the

case. ’

2. That it is respectfully submitted that the present case was
initially registered before the Principal Bench of the Hon’ble |
Tribunal at New Delhi, exercising suo moto jurisdiction under
Sections 14 & 15 of the National Green Tribunal Act, 2010, based |
on a letter petition dated 07.09.2023 filed by the Applicant, Hemant

Kumar, apprehending danger to the aquatic life of Dolphins in the |
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Ganga River following the collapse of a bridge under construction at
Sultanganj. The matter was subsequently transferred to the Eastern

Zone Bench of the Hon’ble Tribunal vide Order dated 31.05.2024.

3. That it is further submitted that the Office of the answering
District Magistrate, Bhagalpur, had already taken cognizance of the
aforesaid disaster and initiated necessary steps in coordination with

the concerned authorities.

4. That it is pertinent to mention that the Principal Bench of the
Hon’ble Tribunal, vide its Order dated 31.05.2024, deemed it proper
to obtain a Factual Report by constituting a Joint Committee

comprising of the following members:

o Bihar State Pollution Control Board
= District Magistrate, Bhagalpur
» Representative of National Mission for Clean Ganga (NMCG)
e Principal Secretary, Ministry of Jal Shakti, State of Bihar
e Government of India and Regional Office, MoEF&CC, Patna

A copy of Order dated 31.05.2024 is annexed herewith and marked

‘as Annexure- -R/ 1.

5. That as per the directions of the Hon'ble Tribunal, the said
Committee was mandated to visit the site, collect relevant

information, and submit a Factual Report.

6. That in compliance with the Order, the Committee visited the site
on 08.08.2024 and 09.08.2024; however, due to the high velocity of
water flow in the river, the team was unable to enter the river and
assess the impact of the incident on the aquatic ecosystem.

Additionally, the presence of a large number of devotees due to the
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Kanwar Yatra created further challenges in conducting a thorough

study.

7. That in light of the above difficulties, the Sub-Divisional Officer,
Sadar, Bhagalpur, vide his Letter bearing Memo No. 865 dated
10.08.2024, informed the District Magistrate, Bhagalpur, of the
situation and requested an extension of three months for

compliance with the Order of the Hon'ble Tribunal.

A copy of the Letter bearing Memo No. 865 dated 10.08.2024, along
with the Minutes of the Proceeding, is annexed herewith and
marked as Annexure-R/2 & R/ 3.

8. That after perusing the Report of the Sub-Divisional Officer,
Sad% Bhagalpur, and the Minutes of the Proceeding of the
y,eéting, the District Magistrate, Bhagalpur, vide Letter bearing

/,-"'/Memo No. 81 dated 11.08.2024, apprised the Registrar General,

Hon’ble National Green Tribunal, New Delhi, of the above-

8]

A copy of the Letter bearing Memo No. 81 dated 11.08.2024 is

annexed herewith and marked as Annexure-R/4.

9. The Sub-Divisional Officer, Sadar, Bhagalpur, vide his Letter
bearing Memo No. 1329 dated 23-12-2024 That the inspection was
held on 11-12-2024. and a copy of the inspection report is annexed

hereto and marked with Annexure R/S.

10. That it is respectfully submitted that the delay in compliance
was solely due to practical difficulties beyond the control of the

authorities. The answering Respondent remains committed to



fulfilling the directives of the Hon'ble Tribunal and seeks reasonable

time for the completion of the mandated report.

11. That the statements made in paragraph nos. 1 to 9 as stated
herein above are true to my knowledge and based on records
maintained by the Office of the answering Respondent and the rest

thereof are my humble submissions before this Hon’ble Tribunal.

R 132 28

Senior ]fJ_eputy Collector,
District Development Section,
Bhagalpur.
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I, Sudhir Kumar, the Deponent hereinabove, do hereby verlfy :
contents of paragraphs 1 to 9 of this Affidavit are true and correct to the

best of my knowledge and belief, and nothing material has been concealed

therefrom.

Verified at Bhagalpur on this 15 day of February, 2025.

el W e
DE@TB}# oK

n , / Senior Deputy Collector,
,'11 / District Development Section,
! (s / i Bhagalpur.
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Item No. 5 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 318/2024

Hemant Kumar Applicant

Versus

State of Bihar & Ors . Respondent

Date of hearing: 31.05.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This Original Application has been registered in exercise of suo-
moto jurisdiction under Sections 14 and 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) on a letter petition
dated 07.09.2023 sent by Hemant Kumar complaining that Vikramshila
Ganga Dolphin Sanctuary (hereinafter referred to as ‘VGDS’) is the only
sanctuary in India for protection of dolphins in Bhagalpur district, State
of Bihar and is extend to about 60 Km of River Ganga from Sultanganj to
Kahalgoan in district Bhagalpur. A bridge was under construction on
river Ganga at Sultanganj, Aguani Ghat which was damaged on
04.06.2024. Reasons for damage are under investigation of different
departments. However, said damage has endangered the aquatic life of
dolphins in river. Huge quantity of muck fell in river Ganga due to above

disaster causing severe damage to lives of dolphin in the river. Therefore,
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a request has been made to look into the matter immediately for removal
of muck from river without disturbing or endangering life of dolphins in
the area concerned and to take all possible steps for protection of

environment and aquatic life of dolphins.

2. In our view, complaint made in the present Original Application
gives rise to a substantial question relating to environment arising due to
implementation of Scheduled Enactments under NGT Act, 2010 but
before taking any further action in the matter, we find it appropriate to
obtain a factual Report by constituting a Joint Committee comprising
Bihar State Pollution Control Board, District Magistrate, Bhagalpur,
representative of NMCG, Principal Secretary, Ministry of Jal Shakti, State

of Bihar, Government of India and Regional Office, MoEF & CC, Patna.

3. District Magistrate, Bhagalpur shall be the Nodal Agency for

compliance and coordination.

4. Committee shall visit the site, collect relevant information and
submit a factual Report to Registrar, Eastern Zone Bench, Kolkata within
two months.

S. Since the matter relates to Eastern Zone Bench of Tribunal at
Kolkata, therefore, Registry is directed to transmit record to Eastern Zone

Bench, Kolkata for further proceedings.

6. List before Eastern Zone Bench at Kolkata for further consideration on

12.08.2024.

7. A copy of this order be forwarded to Bihar State Pollution Control
Board, District Magistrate, Bhagalpur, representative of NMCG,

Principal Secretary, Ministry of Jal Shakti, State of Bihar, Government

Qi gasese”
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of India and Regional Office, MoEF & CC, Patna for information and

compliance.
Sudhir Agarwal, JM
Dr. Afroz Ahmad, EM
May 31, 2024
O A No. 318/202

PU
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Minutes of meeting and the field visit report of the committee
assigned by NGT for the impact assessment of change the ecology
of VGDS.

A Meseting was conducted by the Nodal officer nominated by NGT, D.M Bhagalpur,
and the Invited nominated member for a site visit to understand the impacts of part of
Bridge collapse on the ecology of river Ganga in (VGDS) as per the Direction of the
NGT Under the Case No 318/2024 Hemant Kr Vs State of Bihar & Others.

The Following members attended the said visit-

" 1. Representative of D.M, Bhagalpur
2. Representative of Namami Gange, Ministry of Jal Shakti, New Delhi.
3. Representative of Bihar State Pollution Control Board.

The following members could not attend the visit: -

1. Principal Secretory Ministry of Jalshakti, Govt. of Bihar/representative (Known

as Water Resource department Govt. of Bihar)

2.Regional office, Ministry of Environment forest and climate change (MoEF&

CC).
A Preliminary meeting was organized and chaired by the representative of District
Magistrate, Bhagalpur in the conference hall of circuit house at Bhagalpur dated
08/08/2024 at 10:30 am, to brief the information regarding the part of under
construction bridge collapsed on 04/06/2023 over river Ganga in between the district
of Bhagalpur & Khagaria name as Agwani Ghat -Sultanganj Bridge, and also mention
the steps taken by the District administration after the incident.

Then the members of committee visited the said impacted site.

The Executive Engineer from BRPNNL described in detail regarding the incident
occurred and after that the method of removal of debris from the impacted site of river
Ganga.

After reaching the site the committee member observed high velocity of flood water
passing in the river which prevented the team to enter into the river to study the
impacts of the event on the ecology of the river system. Also due to the overcrowding
of devotees of the Kanwar yatra.

It is therefore decided to have a detail discussion with involved line department to
understand the facts. Discussion was held with the following representatives: -

1. Bihar Rajya Pul Nirman Nigam Limited (BRPNNL Department)
2. S.P. Singla Construction Pvt.Ltd.(Agency)
3. Forest Department, Bhagalpur

Following are the discussion points: -

The BRPNNL informed the reason behind the collapse of part of bridge prima facie
due to failure of design as mentioned in the draft report of IIT Roorkee. Final report
still awaited from IIT Roorkee, and will be submitted before honourable Court as soon
as it is received. They also informed that the fallen part (debris) of bridge has been
removed from river bed.

™
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To remove the debris from river Ganga and the hanging segments, an expert agency
named as EDIFICE, Engineering /DIVYA Construction was hired by the principal
agency of the main work (S.P. Singla Construction Pvt. Ltd.) to remove the same after
the event. SOP was also developed to minimize the impacts on the ecology of the
riverine system. As per the prescribed SOP all the debris were removed.

Forest department inform that immediate survey were conducted by the expert
research institution such as Wildlife Institute of India, Dehradun and Wildlife
Conservation Trust (WCT) to understand the cumulative impacts due to collapse part
of the under construction bridge on River Dolphin and other aquatic animals present
in the VGDS.

As per the report received by the Forest Department, the population size of the Ganges
River Dolphin in June 2023 was estimated to be 172(+/-) 18, which nearly overlap with
the annual census conducted in Feb.2023. Therefore, no difference in Dolphin
population size can be attributed to the collapse part of the bridge. It is to be noted
that Dolphins are also sighted around the bridge regularly.

Way forward -

Due to the flood situation and overcrowding due to Kanwar Yatra the team could not
able to enter the river to closely understand the impacts and to provide a factual report
of the site visit to the Honourable Court.

Therefore, it is decided to request to the Honourable Court to extend the time of
submission of joint committee report by next three months.

However, the committee try to understand the details of the event and the impacts with
discussion with concern line departments and review of available reports submitted by
the expert organization, who did survey after the event. The report shows no clear
differences in the dolphin population size which can be attributed to the collapse of the
part of the bridge. Dolphins are also seen regularly around the bridge location.

It was also decided by the committee that the forest department need to have a
detailed survey by constituting a team of various ecological expertise to carry out a
detail survey of VGDS to understand the long-term impacts of the collapse of a part of
bridge in river Ganga and the change in the ecology of the river system, if any.

%ﬂm C\c\}n\sulta/fn\t@\ gcientist

Namami Gange Bihar State Pollution
Shagaipur Ministry of Jalshakti Control Board, Patna
Govt. of India
Al
- eq[pglad e |
Senior Project Engg. Divisional Forest Officer

BRPNNL, Div-Khagariya Bhagalpur Division
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)




77 GX]

TSGR FHATERCIeTd
(Rrerm fasra )

-

HIRM,

TATH-XIX-01/18-24 Part-il 4 L TY/Ro, srreiR i (1 0@ 24

Slo Fact fHFaR TRy, oo

e,

TR |

HETfae®,

A g 8RR erferaR,

3 feeeh |

AT It BRa afreRer, ware dw, el W AR 0.A. No.-318/2024/PB, Hemant

Kumar VIS The State of Bihar & Ors. @ A ¥ fQ-i$—31.05.2024 ®I TIRT 3T B
IuTeE B Wirg wifa 1 Wit vd gReed wafta 153 9 2 999 99R oF @

ey ﬁl

wow afE, fRER I gauuT fFRIFT UNg, geAT &I UAid—PiLegal 01-155/ 2024/1664
fadi®—12.07.2024

Sydad s TifTe o3 @ weEm @ AR s  Ra iR, g d9, el §

SRR O.A. No.-318/2024/PB, Hemant Kumar V/S The State of Bihar & Ors. & Al ¥ fa-ih—31.05.
2024 B TR IMRY B AU B W H R fHA AT 7| SaT B AP H IFIATSH
TGN, Wex MRTR & Suih—865 /Mo faid—10.082024 &R Ufafed fdar war & &
feHI®—08.08.2024 TT 09.08.2024 BT ST wita AT g wIefa Sifd /&0 27 A R g
& HH F grn 1A 6 wEE H ol T A B T WR SIS WR W & Gd T AL B Sfed
W A gfafem 9fE @ & B, woa: el ST § HfeaE 2 Site 9l gN 9% @ BRarg @
e W fawgifed Ame # S vd uftded wafta 6 oM gg 9 WE @1 99 99’ I @
IR e T &, 9T 7 Hriare H 3ifhd 2

3T JHT B IMAIP H 93P B! PrUaE! 39 U & WA Fel™ PR gU AR € b

q SR BRA fdaRvr gRT U SITRY & U B |9t AW # Sitg afafa e S
gfcraes Faida fbd O 8q W9 911 SIM &1 §Ul Bl Sy |

AT — FAUR |

T}%J%ivmﬁﬂf Y fqdrd arge,

fSter fasry emar, WHTergR | HTTAYR ATTAGR |

A

SAIF— XIX-01/18-24 Part-lll- @ 1@9/%@'& IRTAQR feid . 0Q- 24

gfcrferfo—
wfafefa—

Mr.Surendra Kumar Empanelled Advocate Govt. of Bihar (Mob-9433361866) &1 @2l Ud
3MITTH HINAls =g U |
T Afya, AR wog gguer Eavr ubg, ueAr &f gl 9

gfaferf— @rideis Fewe, ao-ia), HogHowIoso, 78 faecl @1 Jamme

|

oTen s e, JrTergR | HATAYR ATAYR |

Page No. 48




R-T-_oé

AT DHETRB WX, AR~ /RS S S
L R e

ol 3T

e, [ C.R. No. oo
\_- \ i SEUSCICEIEEa [g=
33\\\, ) HEx TR | |
_ Far § | eV
a%ra sS4 ?—T‘:\'I'E'Fﬁ frenfeem, (EL.‘_,___'__ ! _APT ¥
con AP WAl HITgR| .
: qTTeTgR, e _.%.«3../.{?{2024
e A I ERa siffewer, wam 99 Reh ¥ SRR 0.A No. 318/2024/PB
Hemant Kumar V/S The State of Bihar & Ors 9 Wafld #r7el ¥ fHid 31.05.2024
m\/ﬂ% o TRd SRA B U D A ¥ TdT Wi WA BN wd SR
g wita wfide @1 S|
THT— TR Y FATE, el e A, qrTeR & Hie 1782 /R0 RiE 22.10.2024
U9 9o Wg, RER ww yguer fRiEw ufe, uer @1 UEie PlLegal/0l-
155/2024/1664 fa=Tie 12.07.2024
HERA,

, WWHWW%W?#W%%WW
BRA AfRDRYT, Jo o9 Rieel § TR 0.A No. 318/2024/PB Hemant Kumar V/S The State of
Bihar & Ors W Wefld #/el # faies 31.052024 Td A1 sy eRa SRIGRET Praider 3§
SIIR O.A No. 149 /24 /EZ Hemant Kumar V/S The State of Bihar & Ors ¥ §sfiid #rrer 3 g
aﬁw%m%a@mﬁﬁﬁmnnz.zo&aﬁnﬁaaﬁ%ﬁﬁmmﬁwﬁ
AT H A BIE T 7 W P gor s 8 & SR Dolphin & ST 31
TR TN U WfeRer ¥ Wi firg w el e e man) wrely Abemiwig st
mmwmﬁm%%mm?a%mfmaﬁmwmm
T TE ST R, Sifh SEPrete Gt / e & g Afareie FRET /Surt @ wae

AT IIITT ARV o el ¥ FMEYTER Site Wil $1 Sitg yRde 59
@ A el AT IR IIAS DRATS & Fo e ¥ |
|rex FHfda |

FIAA = FAV |

oA
FEIEEAR




79

Field Visit Report of the committee assigned by NGT for
the impact assessment of change of the ecology of VGDS

on dated 11.12.2024

Background: -

The Ganges River Dolphin population in the Vikramshila Gangetic Dolphin Sanctuary
(VGDS) has shown a largely stable trend over the past 25 years, despite some
fhictuations. The 25-year dolphin population estimates were based on surveys by
TMBU Bhagalpur, ATREE & Wildlife Conservation Trust (WCT) researchers, and are
summarized in a report submitted by WCT to Chief Wildlife Warden, Bihar and the
DFO, Bhagalpur division in May, 2024.

As per the above said reports, population size was recorded around 200 individuals,
with noticeable peaks in 2002, 2012-2013, and 2022-2023. Declines occurred in
between 2004-2006 and 2016-2020 which is likely due to human disturbances,
fishing, and climatic events.

The latest estimates by WCT in February 2024 recorded 196 + 8 individuals. The key
areas of stability of the dolphin population in VGDS are recorded in Sultangan;,
Tintanga-Buddhuchak, Raghopur-Bahatra, and downstream of Kahalgaon.
Reductions in dolphin sightings were noted near Mirzapur and Bhagalpur due to river
channel changes and island formation

As per the WCT report, no significant decline in the overall dolphin population was
recorded. In June 2023 the dolphin population estimated to be 172 + 18 dolphins
(compared to 192 + 9 in February 2023). However, Changes were noted
downstream of the part of under construction bridge collapse site, where no dolphins
were sighted in an 8-9 km stretch. This may be linked to altered habitat due to rising
water levels and presence of remaining debris.

The report also suggest relatively stable population underscores the effectiveness of
VGDS as a sanctuary, but periodic declines highlight vulnerabilities to human
activities and environmental changes. Monitoring side-channel inlets and addressing
anthropogenic threats and over fishing will be crucial for sustaining the population.

As per the Wildlife Institute of India (WII) report, this area recorded a relatively
undisturbed habitat with consistent sightings during previous surveys by the WII.

The report also highlights prior to the collapse, activities like fishing, ferry operations,
and minor local disturbances were the primary human influences on the river’'s
ecosystems along with the bridge construction.

Baseline water quality parameters were likely within a range conducive to supporting
the dolphins and other aquatic species, as indicated by earlier ecological studies in
the region.

The survey conducted by WII after the collapse of the under-construction bridge
observed dolphin sightings within 200-500 meters of the collapse site during July

Page 1 of 3
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2024. Although their presence indicates some resilience, their behavior and
movement patterns may have been affected by the debris and construction activity.

WII report also suggests for continuous monitoring and immediate debris removal
which is essential to restore the habitat and mitigate further risks to aquatic species.
Local participation and policy interventions will also be crucial to balancing
infrastructure development and ecological conservation.

Further the report recommends to carry out regular monitoring by the State Wildlife
Department along with subject experts to track recovery and changes in aquatic
biodiversity.

Present Field Visit: -

It is to be noted that during last visit of the members of the committee, because of
the flood situation and overcrowding due to Kanwar Yatra, the team could not able to
enter the river to closely understand the impacts and to provide a factual report of
the site visit to the Honourable NGT and permission was taken to extend the time of
submission of joint committee report by next three months.

As further directed by the Honurable NGT, present filed visit is planned the
committee assigned by NGT to understand the impacts of part of under construction
Bridge collapse on the dolphin population of the river Ganga (VGDS) under the Case
No 318/2024 Hemant Kr Vs State of Bihar & Others.

The Following members attended the said visit-

1. Representative of Bhagalpur Forest Division, Bhagalpur

2. Representative of Subdivisional office, Bhagalpur Sadar

3. Representative of Namami Gange, Ministry of Jal Shakti, New Delhi.
4. Representative of Bihar State Pollution Control Board.

During field visit, the committee members surveyed in the 5KM upstream and 5KM
downstream of part of bridge collapse site. Sighting of dolphins in the said area is
tabulated below:

S.No. | Season Strech Length | Aduit | Calf | Unknown Total Avg.
(km) no Dept
sightings | (m)
1 Post Aguwani-Sultanganj 5 9 2 1 12 10.0
Monsoon | bridge to 5 km
2024 upstream
11]1212024
2 Post Aguwani-Sultanganj 5 16 5 1 22 6.0

Monsoon | bridge to 5 km
2024 | downstream

11]r2] 209

=
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From the above sighting record indicates that there is no short-term impact of the
part of under construction bridge collapse on the dolphin populahon as regular
sightings are observed nearby the impacted site. However, long-term monitoring is
required to assess the potential Iong-term ecological impacts of the collapse. The
Forest. Departmert may be requested to s’crateglze for this long-term

monitoring/mitigation measures.

Executiya Jg\strate
Bhagalpur

\ Iq;,fﬁ]/

Senior Project Engg.
BRPNNL, Div-Khagariya

Wi

Consultant
Namami Gange
Ministry of Jal shakti
Govt. of India

Rep. of
Divisional Forest Officer

Bhagalpur Forest Division,

Bhagalpur
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